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Affidavit 1o be Fu enished by the candidate alongwith Memination Paper
Before the Retvvaing Officer
For elect:on toBusad. demisindiatie T the Hous
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Flection, do hereby solemuly affirm and state on oath as under:-
i strike out whichever is not spplicable)

(1) 1 am a candidate set up by RASTEIYA Tand. Mune of the political party §/ anm conlesting 2. o
Independent candidate.

(1) Details of PAN and status of filing of Income tax return :

I3l No. | Names = ~ [ Permanent The financial year for | Tomal income |
Account Number | which the last i shown I [ncome
{PANY Income-tax return has | Tax Retun (in |

e, . iy been filed _Rupees)
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{3} The following case(s) is/ are pending against me in which cognizance has been taken by the coure:-

F“' Offence [ Description |
| No. R S e
{a) | The details of cases where the cour heas taken |
cognizance, Sections of the Act and description Nt {

of the offence for which cognizance taken : |

'1 b1 | Mame of the coun, Cuse No, and Date of order Nb - _|
| taking cognizance © i
[cv | Details of Appeal (5) / Application(s) for revision NIJ A S e R

I (if any) filed against the above order(s) ° |

4, Cases in which 1 have been convicted by a court of law{other those referred o in Form 26):

l{a) | The details of cases, Sections of the

| Act and description of the offence for ! MNo i
| which eomvicted | | |
Tim) | Name af the Courtisi. Case No. and 1 R '
[ | |
{ | Datels) of orden(s) - |
[T e L S i S Lt :




(5] Pumshime 1 impass .

imF That | give hevem below the detiiis of « e asseds (mosable and oemovable cie of myvsel
mw spopse and all dependents:

A. Details of movable asses :

i Mpta:

I. Assets in joint name indicating the extent of joint ownership will also have 1o be given

2. In case of depositInvestment, the detarls including Serial Number, Amount, Date of Deposit, the Schome
Mame of Banks Institution and Branch are 1o be given

1. Walue of Bonds/Share/Dehentures as per the current market value in Stock Exehange inrespect of bined
companies and s per books i case of non- jisted companies shoutd be given.

4 Dependent’, here means o person, substantially dependent on the income of the candidale.

% Details including mmount is 1o be given separately in respect of each investmeit)

5. | Description Self Spouse [} | Dependent-1 [I}epeudeut-l | Dependent-3 i
| Mo, l g?nu‘a*'ﬁ"' 3 st} | i
iy |("a-sh in hand -'-j,b,r'ﬂﬂ]— Nie Mt Nie | Nip
{il) | Details of Deposits in Bank 1 [CORPERATION i UM TTER BANY 7 T RAWENT u-T T RaNCHi] !
I accounts (FDRs, Term Deposits ::::a“,z "2&:?&? WL M us-;:h:rjt Pl eSO gy |
! If'm"“.m‘:ﬂm of Deposits. |5, oy, runlent e Me- 1S o 21 goeny |85~ Sasy :
| lm]ud‘l_ﬂﬂ.ﬂl\'lﬂﬂamﬁ]. 2 |ap-1 BAREA Q111,859 8NLY I
Deposits with Financial e R TCE L ' I
|| Institutions, Non Banking ps 25eebf—- |
| Financial Companies and Ed :ﬁ_‘_%fﬁ‘f;. vapinc '
: Cooperative societies and the ::' =se0 l!ll. ' ‘
| amount in each such deposit % ~t3 — |
| fiii} | Details of investment in Bonds, N - . '
| Debentures/shares and units in L NiL FifL MNi L Nig |
companies™utual Funds and
| others and the amount. . !
{iv) | Details of investment in NS5, e |
Postal Savings, Insurance Policies - y . 1
and investmeat inany Financial |68 200009 N1 L fre (U L 1
Instrument in Post office or !
| Insurance Company and the i
|| amount H [ I
[ (v} | Personal loans/advance given to . = L : . | : |
| | any person or entity including | : | MiL MiL Mtp_
| firm, Company, Trustetc. and 2 —— Miv ' i ‘
| other receivables from debtors 3. iy ML \ | |
| and the amount, o 2 g P : TSRS sz
i Iv) |I Menor Vehicies/ Aircrafis/ 1 BEIET avprayy = l_ i
I Tu!ﬁﬁ?ﬂps{deﬂilanfMakc, 1.1%Efiir*i"”1ﬂ v L o | wiy | ML |
| Registration Mo. ete, Yearof 1250, couping. | ,
|| Purchise and amount ) %Tﬂ"'dé . ..|_._.. Mgt |
Liviii! Jewelry, bullion and valuable llgoed - 16 e [UBLD - LoeGus z ! ML | ML |
|| thing (give details of weight and  |2.25, seef-iy  [Sived. Svede | P | ' I
' i vitlue) h- i'”'u"h’ | ! ;
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o Uretails of Immovable assets:
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(Mese: Propenies in joint ownership indicating the ¢ xtent of join awnership vill also have w be indicst
2. Each land or huilding or apariment should be mentioned separaiely in this format.)
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o 1 = . |
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Avrea (Total measurement in —Y Fy o - | =
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Whether inherited property Vis = i
{ Yes or NOY) Tt ML ML Mic |
Date of purchase in case of self . * : o |
acquired property LIRS ML ML AR
Cos! of Land (in case of _
Pﬂmmﬂ'ﬁﬁmtﬂf AL P Ml My,
purchase :
Any Investment on the land by
] :::Lﬁ:::q . M7 P L i e N7y
Approximate Current mark . S - ; :
valj]imlma miarket N3 S M Py |
tii) HHATA -1y 1
Location(s)
Survey number(s)
Area (Tota! measurement in ToEHATTA |
| 5q. i) vipe) & ogee 5 |
Whether inherited property \Ir By !
{Yes or NO)
Diate of purchase in case of self
acquired property
Cost of Land (in case of
purchase) at the time of
| purchase =
Any Investment on the land by
way of development, |
| construction ete. = = |
Approximate Current market
valuz N i
(i) | Commerci in wy [MAMAe I
| (including apartments) pEet oFFick REAY
[ i A sidivi |
| -Location{s) PR P lj‘r n.m‘. |
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| Lo of purchase i case of -of
! e T ned property

£ st of propenty (in case of
i rechase) at the time of

Ay Investment on the
[ property by way of

K. l:lr-"-'tlumnr.nl construction cic.
| Appraximate Current market
' yaliie

| Residential Buildings (including
| ApEnnients,
| -Locatlon(s)

- Survey number(s)

- T
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2166 sa6d 4

Acrea (Total measurement in
s fi)
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- 2.

Built up Area (Total
measurement in sq. fi.)

Whather inharited propeny
| MYez ar NOY

| Date of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
purchase

Any Investment on the land by
{ way of development,
| construction ete.

?
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Approximate Current market
villue

i iv)

Oihers (such as interest in
property)

(v

Total of Current Market
Value of (i) to (v} above

{6} 1give herein below the details of labilitics) dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

s

: D&ripﬂun

Nu.l

)
My ! Loan or dues to Bank/Financial

Self [ Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |
|

Mame of Bank or Fl
Amount outstanding
Matre of loan

Loan or dues to any
individuals! Entity other than
| mentioned in (i) above,
Name(s)

Aimount outstanding

| Mature of loan

ML

M




| Any oiher liability
K
[ (i) | Gover ament Dues

| Becommodation

>

(Frand total of fiabilities - }__
|

Dues:
Clues 1o departments dealing !
with government

Dues 1o departments dealing !
with supply of water =

Dues ta departments dealing
with supply of electricity

Dues o departments dealing
wHith supply of -
telephones/mobiles

Dues to departments dedling
with gavernment transporn
(including aircrafts and
lelicopters)

[neome Tax Dues

Municipal /Propenty Tax Dues

Sales Tax Dues

Any ather dues

——

L

Vo]

Grand total of all Govi. dues

-

J—

—

(7} Details of profession or oce upation: li

(8) My Hﬁﬁnn:llﬁ;ﬂﬁﬁuﬁm is as under; Y

(Give details of highest Sehool { University educati
{Name of the School /College/ Un

2. Self. AMHA brafeay. 3
b. Spouse ... Mg I.

13,
B4
M

MATRIL Foerd D3
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with full form of the certificate’ di
iversity and the vear in which the course was compl

9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

TATA WinK s chsel — ILEL
FRons . MiiiAT CRLLBTIE . My RF TR
Fiods o cng celopie colibne hao
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Ty Bedders disd - 158y

Bevdribll - 1981
i} =
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ploma’ degree course)
eted.)

l. | Name of the candidale

ShiSet/Kum. 3p. Jayen I{q BAL AMERR)

2. | Full postal address

AT+ Po- CHALMA vip- PATGWBUR BraT. BRPEA

3. | Number and Name of the constituency and
state

3. | Name of the Political party which set up the
candidate (otherwise write ‘Independent')

RASTRIYA IMMNTR BAL

4. | (a) Number of cases in which conviction arder
| passed (other than those referred to in Form 26) |

161, BAnE 4 ALEERRlY ConsT, TuEMEY Emrl.



| Vil number ol Feodipg, ceacs where the | 2
| Coar (8] hove takes copnizane -|N]| 0
o e - i 1 . ;
s Toavar { Yene o which hnst o wh v T

. | Income Tas Retumn (Hed |
(o Candidaie Dy Seb 1016 et art] go fokh u8 Thbedily
L J(b:Spouse: i | B (7 S iy
| te) Dependents ] mir -
L&, Details of Assets and Liabilities in rupees o ;
I Description ~~~~ Self [ Spouse | Dependent-1| Dependent-li Dependent 111 |
f A Moveahle | i
| Asset (Total value) L | e

Iv. Tmmovahie | i
- Am: - |
i) | Purchase Price amd
Development Cost off
Immuowvable Property
(Total Yalue)
(i) | Approximate Current
Marker Price of
Assed (Total Value)
7 Liabilitics :
{iy Government ML My ML MYy Mis

dues (Total)
{1i) Loans from Bank,
Financial Institutions and ™3 ML ML LR ™z
athers (Total) |
5. | Highest educational qualification:
Mg PLD.

(Give details of School / University education with full form of the certificate/ diploma/ degree |
| | course) (Name of the School /College/ University and the year in which the course was completed ) |

VERIFICATION

|, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best ofmy  knowledge and belicf, no part of it is false and nothing material has heen concealed there from. | further
declare that ;

{u] there is no case of conviction or pending case against me ather than those mentioned in items 3 and 4 above:

(B Lomy spouse, or my dependents do not have uny asset or liability, other than those mentioned in items 5 and &
ubove,
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Newe: T Affidavit snould be filed 1atest by 3.00 "™ on the Tast date of Fiing .

nominations.
= Affidavit sioald be sworn before an Lnth Commissioner or Magistrate of the First Class o nafore o Mirlary
Publiz.

2 AN calumns should be filled up and 1 colume to be leit blank. [Fthere is no infremation fo furaish i pespeeet il

any isam, either “Nil” or “Not soplicable”, as the case ma be, should he mentioned
4 The affidavit should be either twped or writien legibly and pearh
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